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etween the Central Government and the
State Government emplcyees in ile mat
ter of D.A., certain State Governments
have been consistently demanding that
the State Government employees should
also be paid D.A.on a par with the Cent-
ral Gevernment employees.  For instance,
my State Government has been making
this demand. Ncw that such a demand
is coming from the State Governments,
what would be the attitude of the Finance
Ministry ? Is the Minister in a position
to accept this demand ? Will he let this
House know what is his view ?

SHRI H.M.PATEL : State Govern-
ments are supprsed to deal with such
questions  themselves. The Central
Government cannot direct them to do
any such thing. They may decide
such  questions with reference to their
resources and conditions.

-~ f4. [Transferred to the 6th April 1977]
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" Import of ‘Piper Cub’ Aircraft

" *5. SHRI HARSH DEO MALAVIYA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have re-
cently toker a decision to import ‘Piper

- oo
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to Questions I2

Cub’ zircraft named ‘* NAVAJO CHIEF-

TAIN® fromthe U.S.A. ;
() if v, whet is the number of li-
cences propesed to be issued and what

are the names of the parties which have
applied for the issue of such licences ;
and

(c) what is the amount of foreign ex-
change involved in the impoert of cne such
aircraft ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK) : (a) and (b)
The Government of India have not taken any
decision to impert for their use Piper

Navaje Chieftain aircraft frem U.S.A.
However, some privite companies and
State Governments have applied for

issue of licences to import this type of
aircraft. A statement showing the detsils
of the parties whc have applied for import
of this aircraft is placed on the Table
of the Sabha. [Se¢ below]. The tppli-
cations of these parties are at different stages
of processing but no licence has, so far,
been issued to any of these  parties.

(¢) The fcreign exchange invclved
for the impcrt of a Piper Navajo Chief-
tain aircraft is approximately Rs. 25
lakhs.

.

Statement .
(a) List of parties who have applied for Piper Naajo Chieftain aircraft'?

i g Name of applicant

1. M/s Pure Drinks (New Delhi) New Delhi

2. M’s Mohan Meakin Breweries Ltd., Ghaziabad -+ .

3. M/s Raunaq International Ltd., New Delhi

4. M/s National Rayon Corporation Ltd., New Dethi . Do.

§. M/s Alembic Cliemicals Works, Baroda

6. MJs Kirloskar Qil Engines Ltd.,, New Delhi

7. Government of Punjab ..

Typeof No. of Remarks
alrcraft  sircraft
. . Piper Na- One
vajo Chief- -
tain ,
Do. One .7
. . Do. One
One
.« Do Ohe .
- . Do. One
Do. Two
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Name of applicant Typeof No.of Remarks
aircraft aircraft
8. Government of Maharashtra. b e Pip:r Na One - . .,-
™.~ yajo Criftain ‘ ' :
9. Government of Uttar Pradesh. D Do. Two .
10, Maharashtra Tourism Development Corporation. e Do, Two : . 7
(b) List of parties who have applied for Piper Cherokee Lance, :
1. M's La-Medica (P) Ltd., New Delhi, . . Piper Ch- One L e 7
erokee
Lance : -
[P DI
2. M/s Delhi Automobiles (P) Ltd., New Delhi. N Do. One T e
3. Delhi Flying Club, New Delhi. " Do. Two
4. Delhi Gliding Club . « Do Two
5. Agricultural and General Aviation Co-operative Soc1ety Do. Three Proposal '
Hyderabad. } rejected by
et the DGCA

x
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Central Silk Board’s Trade Delegation
to South America.

*¢. SHRI NRIPATI RANJAN
CHOUDHURY : Willthe Minister cf
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

(a) whether any trade delegation was
sent to South  America by the Central
Silk Board during the year 1976-77 ;

(b) if so, what are the names of the
members of the delegaticn and the count-
ries visited by them ; and

(c) what was the outcome of the
visit?

THE MINISTER OF COMMERCE
AND CIVIL. SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
(@) No Sir.

(b) and (c) Do not arise. ~
wfvan wa DT & g s Wy af
afa
%7, o et fag
= AFEER SeE AR
T fam qo v Ak dfeT S
qg FTTT Y FAT FE fF
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(F) sfamd s dwmr & sea
HT aF FA fpant Afwr qur g 1 &
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() == aF fra freal o qoaw
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t[Amount deposited under Compulsory
Deposit  Scheme

*7. SHRI NATHI SINGH :}

SHRI NAGESHWAR PRASAD
SHAHI

Will the Minister of FINANCE
AND REVENUE AND BANKING
be pleased to state :

(a) what is the total
deposits made under the
Deposit Scheme so far :

(b) what is the number of instal-
ments  which have become due for
payment from the said deposits ; and

() what is the number of ijnstal-
ments which have already been paid .]

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.M,
PATEL): (a) Reference presumably is to
the Additional Emoluments (Compulsory
Deposit) Aect, 1974. Gross amount of
deposits made under the Act, both by
way of additional wages deposits and addi-
tional dearness allowance deposits, till
18th March, 1977 was Rs. 1502 crores.

amount of
Compulsory

(b) The first and second instalmerts of
additional wages depcsits were repayable
from 6th July 1975 and 6th July 1976
respectively. The first
additional dearness allowance deposits made
during the period from 6th July 1974 till
1st July 1976 was repayable from 6th July,
1976.

(¢) Repayments of instalments due,
as above, have already been more or less
ompleted.

t+ [ 1 Eoglish Translation

1The question was actually asked on the floor of the House by Shii Natht Singh.
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